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BEFORE THE REG STRAR MRS. RACHNA GUPTA

Crimnal Appeal No(s). 2384/ 2014
VI SHWAS KAPOCOR & ORS. Appel | ant (s)
VERSUS
STATE OF UP & ORS Respondent ( s)

Date : 13/10/2015 This appeal was called on for hearing today.

For Appellant(s)
Ms Ni hari ka Karanjawal a, Adv.
M s. Karanjawal a & Co., Adv.

For Respondent (s)
M. Abhi sth Kumar, Adv.
M. H Raghavendra Rao, Adv.

UPON hearing the counsel the Court nmade the follow ng
ORDER

Servi ce upon respondent nos. 1 to 4 and 6 is conplete.
Respondent nos. 3,4 6 have chosen not to appear
despite being served
However, respondent nos. 1 and 2 are well represented.
Respondent no.5 coul d not have been served for want of
conpl ete and fresh address for him The |d. Counsel for the
appel I ant has requested sone nore tinme as the address is
not traceable. Be provided within four weeks tine. Notice
thereafter be issued.
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